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ORDER

Per Sunil Kumar Yadav, Judicial Member

These are appeals preferred by the revenue against the order of

CIT(Appeals) inter alia on the following grounds:-

“l.  Whether in law and on facts the CIT(A) was justified in
not appreciating the fact that the activity of the assessee was
covered by  Explanation to  section80P(4) of the
Income-tax Act, 19617

2. Whether on the facts and in the circumstances of the case
and in law, the CIT(A) was justified in law in holding that
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the assessee-society is entitled to deduction under section
80P(2)(a)(i) of the Income-tax Act despite the fact
that the assessee-society is mainly involved in extending credit
facilities to its members which is in the nature of
banking activity, falling within the ambit of clause (viia) of
subsection 24 of section 2 of the Act, introduced wef 01/04/2017?

3. Any other ground that may be taken up at the time of
hearing.”

2. During the course of hearing, the Id. counsel for the assessee invited
our attention that the CIT(Appeals) has decided the appeal in favour of the
assessee following its order as well as the order of Tribunal in which it was
held that assessee is entitled for deduction u/s. 80P(2)(a)(i) of the Act. It
was further contended that the view taken by the Tribunal was also
approved by the Hon'ble jurisdictional High Court. Copy of the judgment of
the Hon'ble jurisdictional High Court reported at 369 ITR 86 in assessee’s

case is placed on record.

3. The Id. DR simply relied upon the order of AO.

4. Having carefully examined the order of lower authorities and the
judgments referred to by the parties, we are of the view that the impugned
issue is squarely covered by the earlier order of the Tribunal and the
Hon'’ble High Court.  Since the CIT(Appeals) has decided the issue
following its earlier order and order of the Tribunal, we find no infirmity

therein. Accordingly, we confirm his order.
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5. In the result, both the appeals of revenue stand dismissed.

Pronounced in the open court on this 21* day of April, 2017.

Sd/- Sd/-
(S.JAYARAMAN ) (SUNIL KUMAR YADAYV)
Accountant Member Judicial Member

Bangalore,
Dated, the 21 April, 2017.
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